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RAJYA  SABHA 
Tuesday, tre 23rd April   l974llhe 3rd 

Vaisakha, 1896 (Saka) 
The House met at eleven   of  the   clock, 

Mr. Chairman in the Chair. 

MEMBER SWORN 

 SHRI KAMESHWAR SINGH (Bihar) 

 
Mr.   CHAIRMAN :   Questions. 

ORAL ANSWERS TO QUESTIONS 
Review   of  pricing   policy  and Public 

Distribution System 
*31.   SHRIMATI SUSHILA SHANKAR 

ADIVAREKAR :t 
SHRIMATI   RATHNABAI 

SREENIVASA RAO: SHRI M. 
S. ABDUL KHADER : SHRIMATI 
SUMITRA G. KUL- 

KARNI : SHRI K. L. N. 
PRASAD DR. K, MATHEW   
KURIAN : 

Will the Minister of FINANCE be pleased 
to state : 

(a) whether Government contemplate 
review of the pricing policy and the public 
distribution   system;   and 

(b) if so, what are details in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R 
G*NESH) : (a) and (b) Gavernment's eco-
nomic policy, which also covers such matters 
as pricing policy and public distribution of es-
sential commodities, is kept under constants 
review, and-chanws are made as and when nec-
essary. In respect of the pricing of commodities, 
Government is iidvised by such expert bodies 
as the Agricultural Prices Commission, the 
Tariff Commission nnd the Bureau of Indus-
trial Costs and Prices. Ad hoc Committees are 
also appointed from time to time, as for 
example,  in the case of petroleum products. 

tThe question was actually asked on the 
floor of the House by Shrimati Sushila Shan-
kar Adivarekar. 
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As regards the system of public distribu-
tion, the Planning Commission had, last year 
appointed a Committee on Essential Commo-
dities and Articles of Mass Consumption; the 
Report of the Committee is presently under 
examination. 

SHRIMATI SUSHILA SHANKAR 
ADIVAREKAR : Sir, it is learnt that the 
Finance Ministry is proposing a 7-point short 
term programme to check the ever-increasing 
menace of inflation which has reached the 
dangerous level. I would like to know from the 
hon. Minister what these measures are and 
how they propose to make them effective in 
order to smash the parallel economy and to 
fight the price spiral which is very important to 
bring down the prices of essential commodi-
ties   like foodgrains, cloth, fuel, etc. 

SHRI K. R. GANESH :I am not sure 
whether this particular question which the hon. 
Member has asked really falls into this question, 
ft will more naturally fall into the next question, 
i.e. Question No. 32, which relates to the in-
crease prices as result of budget levies and 
other factors. Still Sir, I can give a leply to   
that. 

MR. CHAIRMAN : All right, give a 
reply. 

SHRIK. R. GANESH : The various mea-
sures taken by the Finance Ministry for con-
trolling the inflationary tendencies and price spi-
ral and its deleterious effect on the economy are 
that in the budget certain fiscal measures have 
been initiated limiting the deficit-financing to 
a much lower level of 125 crores, the Reserve 
Bank has a policy of credit restraint, market 
borrowings have been appreciably increase and 
other steps like import substitution have been 
initiated. Then last year expenditure was reduced 
apiroximately by Rs. 400 crores. These are 
some of the measures whbh have been initia-
ted to come to gr.ps with inflationary pressures. 

SHRIMATI SUSHTLA SHANKAR ADI-
VAREKAR : Public distribution system exists 
only in urban and industrialised areas. It does 
not come into the picture at all so far as other 
areas are concerned. In the rural ireas specially 
there is absolutely no public distribution 
system. 

SHRI K. R. GANESH : As already in-
dicated in the reply, the Planning Commission 
has set up a committee popularly known as 
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Dharia Committee to go into this question of 
public distribution system for articles of 
mass consumption. This Committee has sub-
mitted its report in December 1973 and the 
report is now under examination. 

SHRIMATI    RATHNABAI     SREENI-
VASA RAO   : The    difference   between   
the fair price and open market price of certain 
commodities like sugar where the dual pricing 
system is   followed   is  so   great  that 
sometimes   the open market price is treble or 
four times hig'ier and   it  thus  savours  of 
black market.   Will the Government take 
steps to fix a ceiling on the open market 
prices of such commodities and narrow the 
gap or strengthen the public distribution 
system and give up the dual pricing policy 
altogether   ? I SHRI K. R. GANESH : As the 
House is aware, as far as sugar is concerned,    
wherever dual pricing system exists,   certain 
quantities of sugar  are taken  as  levy  and   
distributed through the  public distribution 
system at   a much lower price. The   open 
market price is higher than this. While there 
may   be defects in the system and   while 
there may be some malpractices    by   which     
one    category    of commodity    may go to   
the other category by and   large this has 
proved to   be a correct policy so far as 
commodities such as sugar are concerned. 

DR. K. MATHEW KURIAN : Govern-
ment has recently surrendered to the landlord 
lobby by withdrawing the wholesale trade 
takeover of wheat. They have scuttled com-
pletely the proposal of taking over rice trade 
and other commodities such as coarse grains. 
In view of this surrender to the landlords I 
would like to know how the Government 
propose to eis.ire supply of essential com-
modities such as wheat, rice and coarse grains 
sugar and kerosene to the common people at 
reasonable prices. What is the mechanism by 
which they propose to ensure that these 
commodities are available to them? Without 
monopoly procurement of the surplus wheat 
and rice, how do they propose to make these 
articles available to the consumers at reason-
able prices ? Do they have any policy in this 
regard or is it a question of having no policy at 
all ? 

SHRI K. R. GANESH : Without going 
into the aspect of surrender to the landlords 
and all that . . . 

SHRI BHUPESH GUPTA : All right. 
Instead of surrender, you can use 'affection 
for the landlords'. 

SHRI K. R. GANESH : The House is 
aware . . . 

SHRI NIREN GHOSH : Or you. can 
use 'embrace of the landlords'. 

SHRI K. R. GaNESH : The House is 
aware that the policy of wheat take-over had 
to be adjusted as a result of certain realities 
of the situation and as a result of certain 
experiences gained. I will not be able to 
convince either Dr. Kurian or Shri Bhupesh 
Gupta that  

SHRI BHUPESH GUPTA : On a point 
of   personal   explanation. 

MR. CHAIRMAN : Later. 
SHRI   BHUPESH   GUPTA    :   Are 
we 

impervious to conviction ? You argue it out 
and try to convince us. On the contrary, you 
yourself are not convinced. 

SHRI K. R. GANESH : Sir, it is not 
possible to argue during Question Hour. 
Otherwise Sir, it is possible ... 

SHRI NIREN GHOSH : They also be-
long  to  the  same  party... 

MR. CHAIRMAN : Mr. Niren Ghosh, 
please sit down. If you interrput now, I will 
not call you. 

SHRI K. R. GANESH : Otherwise, Sir, 
it is possible to argue. 

Dr. K. MATHEW KURIAN : Sir, the 
honourable Minister should give proper 
reasons. 

SHRI BHUPESH GUPTA : Sir, let him 
convince you  at least. 

SHRI K. CHANDRASEKHARAN : 
Sir, apart from you, is the honourable 
Minister himself convinced   ? 

SHRI K. R. GANESH : Sir, I was 
explaining that this policy of wheat trade 
take-over had to be adjusted on the basis of 
certian realities ofthe situation and on the basis 
of . . . 

{.Interruptions) 
DR. K. MATHEW KURIAN : Adjust-

ment means surrender. 
SHRI K. R. Of NESH : Sir, let ir.e 

finish my answer. 
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MR. CHAIRMAN : Dr. Kurian, let him 
finish his reply. 

DR. K. MATHEW KURIAN : Mr. 
Ganesh, you have given a bonanza to the land-
lords. 

MR. CHAIRMAN   : Yes, Mr.  Ganesh, 
please finish your reply. 

SHRI K. R. GANESH : Sir, I was trying 
to explain that the policy had to be adjusted on 
the basis of certain realities of the situation 
and on the basis of the behaviour of the 
farmers, the other elements involved in this 
situation. Sir, it was an attempt at a major 
structural change and the Government had to 
adjust it anl there is no question of giving up the 
public distribution system because, Sir, it is the 
intention of the Government to procure as 
much of wheat and the other foodgrains as is 
necessary for maintaining the public 
distribution system. 

MR. CHAIRMAN : Yes, Mr. Om 
Prakash Tyagi. 

SHRI JAGJIT SINGH : How can you 
distribute when you do not have anything ? 

SHRI RAMESHWAR SINGH : Sardar 
Saheb must be hoarding the wheat and that is 
why he says that we do not have anything. 
Does he know that ? 

(Interruptions) 
DR. K. \MATHEW KURIAN : You 

collect money from the landlords for the elec-
tions. 

MR. CHAIRMAN : Please sit down, Dr. 
Kurian, 

SHRI RAMESHWAR SINGH : We have 
not collected money for the elections. You 
people collect money and that is why you 
know it. 

SHRI   JAGJIT   SINGH   : Sir,   I want 
to   go   on   record... 

MR.    CHAIRMAN   : How   can   you 
when I have not called you ? Please sit down. 

SHRI NIREN GHOSH : They have 
surrendered to the landlords. 

MR. CHAIRMAN : Yes, Mr. Om Prakash 
Tyagi. 

 

 
SHRI K. R. GANESH : Sir, the honour-

able Member is aware that as far as the agricul-
tural commodities are concerned, the prices of 
these commodities are fixed by the Agricultural 
Prices Commission and the Commission takes 
all the factors into consideration such as the 
cost of inputs and various other things anl it 
fixes the prices on which the Government takes 
a decision. Sir, in fixing any price, two aspects 
will have to be considered. One is the 
remunerative return which the producer may 
have and the other factor is that the consumer 
should not be placed at the mercy of the market 
mechanism and should not be allowed to pay a 
very heavy price. These are the two objectives 
on the basis of which the price is fixed. Now, 
as far as the agricultural products are 
concerned, the Agricultural Prices Commission, 
which is a high-powered body, goes into all 
these details and fixes the price. 

MR. CHAIRMAN   :  Yes, Mr.   Krishan 
Kant. 

SHRI KRISHAN KANT : Sir, I want to 
know whether the honourable Minister has 
seen the statement made by the honourable 
Minister of Agriculture, Shri Fakhruddin Ali 
Ahmed, which says that the distribution system 
will be restricted to food next year. If it is so, I 
want to know whether this is the policy of the 
Government and that is why they have given 
up the wheat trade take-ove r on account of 
which the vulnerable sections of society and the 
fixed income groups will not be able to get 
wheat and the other coarse grains at a fixed rate. 

SHRI K. R. GANESH : Sir, it is the in-
tention of the Government to have public 
distribution system and  provide tins public 
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distribution system direct procurement as well 
as the levy which might be introduced to the 
traders. 

SHRI KRISHAN KANT : But didn't Mr. 
Fakhruddin Ali Ahmed say about restricting it 
? I think Ministers function together in the 
Government   of   India ... 

SHRI K. R. GANESH : I shall find out 
what my senior colleague has said about this. 

As far is the general question is concerned, 
I have already indicated that the Planning Com-
mission committee under the chairmanship of 
Shri Mohan Dharia has submitted a report, 
which is under examination. . . 

SHRI KRISHAN KANT : But what is the 
policy of the Government of India about it   ? 

SHRI K. R. GANESH : I have already 
indicated that it is the intention of the Govern-
ment to maintain the present public distribu-
tion   system. 

SHRI NIREN GHOSH : Sir, the hon. 
Minister has said that the report has been sub-
mitted and that it is under consideration. What 
are the contents of the report ? How is it that 
apart from the essential commodities of mass 
tons .mption, thepiices of industrial raw n at-
erials that are necessary for production—like 
cement, steel, and coal—have gone up by leaps 
ani bounds ? What is tliis policy ? This is a 
scandalous policy . . . 

MR. CHAIRMAN : You have put your 
question.   Sit down now . . . 

SHRI K. R. GANESH : I do not have the 
details of the report of the Committee... 

SHRI NIREN GHOSH: Sir, I seek your 
protection. He said that the Planning Commis-
sion committee has submitted its report; it is 
under consideration. And now he says that he 
cannot give the details of that... (Inter-
ruptions'). There are other questions also that I 
have put. I asked: How is it that all other 
industrial raw materials that are necessary for 
production have gone up by leaps and bounds 
and there is a widening gap? 

SHRI RAMESHWAR SINGH: Sir, on a 
point of order. I would like to know if he is 
asking a supplementary or he is making a 
speech. If he is making a speech, then we 
should also be allowed to  make  speeches... 

MR. CHAIRMAN: Don't interrupt like this. 
SHRI K. R. GANESH: The hon. Member 

has raised questions of price hike. As far as 
industrial raw materials are concerned, various 
steps are taken to meet that either by import 
substitution or various other measures that are 
being taken. 
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{Interruption)  

MR. CHAIRMAN: Please don't interrupt like 
this. We have not done even one   question. 

 
 (Interruption). 

SHRI SP. GOSWAMI: He is suffering from 
some mania. AH the time, he says, "Prime 
Minister, Prime Minister." What for and out of 
context why he is bringing her name while she is 
not even present in   the   House. 

SHRI HARSH DEO MALAVIYA: Why 
should he bring in the   name   of the  Prime 
Minister? 

 

Mr. Chairman, Sir, may I request you to 
control him. Why should he be allowed to 
disturb the business of the House and why he 
wants to waste the valuable time of the House? 

MR. CHAIRMAN: All rihgt, sit down. 
You cannot stand when I am standing. Now no 
one will interrupt any more. Let the business of 
the House go on. 

SHRI K.R. GANESH: Sir, the main thrust 
of the quesiion of the hon. Member was that 
according to him there is no principle which the 
Government follows in relation to fixation of 
prices. 

SHRI RAJNARA1N: That is not my question. 

 
SHRI K.R. GANESH: Sir, the hon. Member 

gives an instance that the procurement price of 
paddy or wheat has been fixed at a particular 
level and then the market price of the commodity 
is available and, therefore, is there any relation 
between the two or any policy to bring about a 
harmony between the two and to reduce the 
difference between them. That is the thrust of 
his question. Sir, as I tried to indicate earlier, as 
far as the agricultural products are concerned, 
the prices are fixed by the Agricultural Prices 
Commission. The Agricultural Prices 
Commission takes into account various factors. 
It takes into account the cost of inputs, long-
term trends of prices, prices of competing crops 
and other factors. And its recommendations are 
designed to give a picture of both the current 
position and the emerging trends, Sir in the 
course of the last few years, the Agricultural 
Prices Commission has been fixing the prices 
of some of the food crops. And they have come 
to this conclusion that there has to be a 
minimum support price which should be fixed 
at the time of sowing so that the farmer may be 
able to decide the cropping pattern and that the 
procurement price has to be fixed near about the 
time when the crop actually comes to the 
market. This question has been gone into by the 
Planning Commission also. The Planning 
Commission, in their Draft Fifth Five Year 
Plan, indicated the policy guidelines on the 
basis of which some of these prices have got to  
be   fixed.  I   have 
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the extract with me but I don't think I should 
take the time of the House to read from the 
extracts of the Draft Fifth Five Year Plan the 
guidelines that they fixed on the basis of which 
the prices have got to be fixed. May be, I an 
not in a position to convince the hon. Member 
of the correctness and the judiciousness of the 
Government's pricing policy, which the 
statutory bodies have been adopting and which 
is gone into by the Planning Commission. As 
already indicated earlier, it is not correct to say 
that there is no policy because it is also 
necessary to know that If the prices at which a 
commodity has to be got from the primary 
producer is escalated beyond a particular level, 
then, Sir, there is bound to be a tremendous 
amount of suffering as far as the consumers are 
concerned. Therefore, in the beginning I have 
indicated that the two objectives have to be 
kept in view and there has to be a harmony 
between the two—the producer should get a 
remunerative price and the price at which this 
commodity is available in the market should 
be such that the consumers are not out to any 
hardship. Otherwise, it would mean a 
tremendous pressure on exchequer itself and it 
will amount to a large-scale deficit financing. 
So, Sir, I have tried to convince the hon. 
Member as best as I  could. 

 
(Interruption) 

SHRI HARSH DEO MALAVIYA : Sir, we 
all protest. We cannot allow disruption of the 
proceedings like   this. 

DR. R.K. CHAKRABARTI: Sir, we are 
not getting any chance to put questions. 

MR. CHAIRMAN:  Please sit down. 

MR. CHAIRMAN: Yes, Mr Ganesh you 
have answered that question. I cannot go on 
with this question for one hour. 

 
Yes, Mr.   Kulkarni. 
SHRI  A. G.   KULKARNI:      Sir,   may I 

know.. 

 
MR. CHAIRMAN : May I tell the hon. 

Members that I have noticed their desire to 
proceed to the next Question. If they keep on 
repeating the same thing, it will not be 
possible. 

 
MR. CHAIRMAN : No, no, please sit 

down. It is my discretion. Do not talk like this. 
You seem to be new to this House. You have to 
talk properly. You cannot talk like this. This is 
not done in the House. 

 
MR. CHAIRMAN : Well, I will call any 

Member whom I think necessary to be callsd. 

 

SHRI K.R.   GANESH: Sir, I have al-
ready answered that question. 



13 Oral Answers [ 23 APRIL 1974 ] to Questions 14 

 
MR. CHAIRMAN   :  Yes, V.r. Kulkarni. 
SHRI A. G. KULKARNI : Sir, I would 

like to know from the hon. Minister whether 
he is aware that the Dhaia Commission was 
appointed to inquire into the pricing system of 
essenial commodities as well as the public 
distribution system. The main thrust of the 
recommendations of the Dhana Commission 
was on dual pricin; system of essential 
commodities, especially of those which were 
of mass consumption. I want to know whether 
this Report has been gone into and whether 
the principle of dual pricing policy is being 
extended to other commodities and whether 
the public distribution system is being 
strengthened because it seems that the prices 
of industrial raw materials and agricultural 
raw materials have no relation whatsoever 
with the final price which is being paid by the 
consumers to the final producers. I want to 
know whether the Government desires to 
review this pricing policy so that it benefits 
both the consumer and the producer of the 
product. 

SHRI K.R. GANESH : Sir, as I have 
already indicated, the Dharia Committee's 
Report is under examination. 

SHRI A.G. KULKARNI : You stated 
earlier that you had not read it. 

SHRI K.R. GANESH : Yes, I have not 
read it. 

MR. CHAIRMAN : Under examination 
does not mean that he has read it. Yes, Mr. 
Ganesh. 

SHRI K.R. GANESH : Sir, the second 
question was in relation to the public distri-
bution system. I have already indicated... 

SHRI A.G. KULKARNI : Sir, the basic 
point was : what is the relationship between 
the cost of basic raw material of a thing and 
the final price being paid by the consumer to 
the prodicer  ? 

SHRI K.R. GANESH : Sir, in my replies 
to the questions of the hon. Members earlier I 
have tried to answer that it is the basic policy 
of the Government to fix up prices in such a 
way that the producer is benefited and that he 
gets a remunerative price as well as that the 
consumer is not left absolutely at the mercy 
of the producer.   These are the twin 
objectives 

which have to be borne in niind in having a 
judicious pricing policy. 

MR. CHAIRMAN: Shri Bhupesh Gint?. 
SHRI   BHUPESH   GUPTA   :   No,   Sir 

I do not want to put a question. 
MR.  CHAIRMAN   :   Shri   Shek'iawat. 

Now, this is the last question. 

 
SHRI K.R. GANESH : Sir, I do not have 

this particular information as the hon. Member 
has said whether it is intended to reduce the 
number of 2 lakh fair price shops that exist. It 
is, however, the intention of the Government to 
continue the public distribution system by 
supplying these shops with the essential things 
required either by procurement or through 
levy. 
 

SHRI B.S. SHEKHAWAT : My parti cular 

 
SHRI R. GANESH : I will require notice 

for this question.  
Rise in prices of essential 

commodities 
*32 SHRI KRISHAN KANT : t 
SHRIMATI SARASWATI 

PRADHAN: SHRI KALI 
MUKHERJEE  : DR.   K.  MATHEW   
KUR1AN   : SHRI   BHUPESH  
GUPTA : DR. Z. A. AHMAD : 
SHRIMATI SUM1TRA 

G.KULKARNI : SHRT 
V. B.  RAJU   : SHRI 
NIREN GHOSH   : SHRI 
GURMUKH SINGH 

MUSAFIR : SHRI J. S. TILAK : SHRI   
CHANDRA   SHEKHAR    : SHRI   A.G.   
KULKARNI   : Will   the   Minister   of    
FINANCE   be pleased to state : 

 
† The question was actually asked on the 

floor of the House by Shri Krishan Kant. 


